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JODHPUR BEJ:\JCH,J'ODHl?UR. 

OA No .72/98 Date of Order' 29.06.01 

J'E>ravan Ram ~hastri Sjo Shri Jagar Deo Ram Harijan 

Retired Divisional Controller of Stores N(i.)rthern 

Railway, Bikaner, Address C/o Shri Shiv Kuma.r Thanvi, 

J'oshiwara, Bikaner (Rajasthan) 

1. 

2 • 

••• APPL ICAi~T 

VERSUS 

Union of India through General Manager, 

Northern Railway, Headquarters 1 Baroda House 

New Delhi. 

The General Hanager (Personnel) i\iorthern 

Raihyray Headqua~ters, Baroda He use, New Delhi. 

3. Raih-JaY Board through o ecretary Railway Board, 

Rail Bhawan, Rafi Iv.Iarg, New Delhi. 

4. Shri Deo Lal Sen~or District Controller of Stores, 

Nerthern Rail\-Jay, Divisional Office, New Delhi. 

5. Shri T .D. Ram Senior Divisional Controller of 

Stczu::es, Northe_rn Railway, oivisi01.1al Office, 

Allahabad (U .P .) • 

6. The Divisional Railway Hanager, Northern Railway 

Bikaner (Raj .) • 
• • .RE;:.i<l? Oi.~DENT~ 

Mr. Bharat Singh, counsel for the applicant. 

Nr. Vinit rmthur, counsel for the rea<..,.pOildentN o.1,2 ,3 & 6 

It'llone present for the respondents No. 4 & 5 

. CCR.AM ---
Hon• ble I.vir. A .K. J.lrlisra, JUdicial I.vlember. 

Hon• ble J.vir. A .p. Nagrath, Administrative Hember. 

mnsa. 
{per Hon• ble I•lr. A .P. Nagrath) 

The applicant has filed this OA under Section 
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19 of the Administrative Tribunals Act, 1985 praying 

for the foll0wing relief-

2 • 

( i) That Hon' ble Tr: ibLmal may please quash 

orde:c i\Jo.728E/364/E.iA (Annexure A/1) and Notice 

940E/DLVDCG6/ET0iX dated 19/6/1997 (Annexure A/2) 

and Gh(l?) letter No.940E/18/X:X/E.A dated 17.6.97 

being irregular, irrproper and unconstitutional. 

(ii) That Hon' ble l'ribunal 1nay direct respondents 

to cons ide r and promote app 1 icant on the p a.> t of 

Uunior Administrative Grade 1 A1 on the post of 

Deputy Chief Controller of St0res or ci.enior 

Dlv isiona.l/District Controller of .::)tores in S.ca~ 

RS .12, 000-375-16500 {Revised ti.cale) w .e. f. dated 

19.6.97 wi-t.h all consequential and monetary benefits. 

(iii) That Hon• ble •rribunal rnay direct respondert 

to revise Pen.s.ionary benefits iflcluding Pension, 

GL·atuity con\itiUtation of Pension, Leave Encash­

ments and other money benefits v,v.e.f. 31.1.98 

v.Jhen appli~ant \vas retired from RailwaY Service 

on superannuation. 

The appl icant• s case is that he was senior to 

Shr i T .D. Ram and Shr i neo Lal .in GI:oup • c.• and in Group 

• B' service. His grievance is that his jw1ior T .D. Ram 

was promoted to Junior .1\dmin.i.strative Grade 3700-5000 

to J·unior Administrative Grade but the applicant v/as not 

considered tor such promotion. He made a representation 

to the depart•rent vide letter dated '17 .10 .1997 and was 

informed vide the irnpugned order da:ted 12 .11 .97 Annexure ~/1 

. th.at·· ·.: .Shri Deo Lal was inducted in Group 'A' w.e. f. 

1.8.9u,.,w~"1ereas the applicant was inducted to ~·roup • A' 

on 19 .. 1.94. In that view, the respondents inforined the 

applicant that he was junior to Shri Deo Lal in Group 'A' 

service. The applicant is aggrieved with this order as 

he claims that 'he was senior to respondents H o .4 & 5 

in Group • B' service as Ass is·tant Controller of Stores • 
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His plea is that he \~as senior in Group • B' service and 

thus he should have been inducted in Group • A' also 

earlier than cihri neo Lal. 'l'he applicant retired from 

service on 31 January, 1998 as DivisiOi.1al Controller of 

Stores. 

3. In their '<"Jri tten r·eply against the plea of the 

applicant, the respondents halie stated that the appli-

cant's representation dated 17.10.97 was duly considered 

and correct position advised to the applicant vide the 

inpugned order Annexure A/1. It has been explained that 

promqtion to Junior: Administrative Grade is based upon 

induction to G.coup A/Junior Scale and the senio:nty 

position is based on date of increHent in time scale. 

In the case of the applicant, the date of increnent in 

time scale is 20 .4 .90 whereas this date of increment 

in time scale in respect of Shri Deo Lal is 3.6 .87. 

Thus, the respo11dents contend, that in Group • A' i;:ih:ti 

Deo Lal was senio.c to the applicant and he \vas rightly 

inducted to Junior Administrative G.r·ade. As the applicant 

was not entitled to be inducted to Jw1ior AdministL'cttive 

Grade as per his seniority in Group 'A' ; .. 1h,ecean have no 

grievance. 
4. In the rejoinder filed by the applicant • It has 

been stated that the applicant was earlier not inducted 

to Group 1 ~!~.' as s0me disciplil'lary proceed~ngs were going 

on against him. In these proceedings, he was exonerated 

and he clai ws that he should have been inducted to 

Group 1 A' on the basis ot eHpanelHent in GroUp 'B' from 

1985. His ;;;tand is that since he was exonerated in 

disciplinary proceedings, he should have been inducted 

to Group 1 A' prior to Shr i T .D. Ram and S .. hr i Deo Lal. 

5. He~d, the learned coun.sel for the parties,:.and · 

perused the entire record. Learned counsel tor the 
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respondents explained the procedure for pr.·o1rotion to 

J'unior AdlninisU .. ative Grade as based upon the senior:ity 

of the Officers in Gr.·oup • A' serv lee. In Gro ~ • A' 

service part of the posts in Junior ~cale are filled up 

by recruitnent through upsc and part of the posts -a.r:.e 

filled up by induction of Group • B' Officers to Group • A' • 

This process is through a DPC and the Group • B' Officers 

inducted to Group • A' are assigned date of increment in 

time scale gluing retrospective effect based on the 

length of service in Group • B' , as provided under the 

Rules. The applicant was assigned date of increiient 

in tin1e scale as 23.4.90 and in this COJ.'"lnection the 

learned counsel referx:ed to Railway Board's. letter 

dated 18 .s .94 Armexure R/1. Shri Deo Lal was assigned 

date of increLuent in tiwe ~cale as 3 .6.1987 as he was 

b:t: ought to junior scale GroUp • A' on 1.8 .90. In this 

vievJ, t.he learned counsel subwit ted that the applicant 

has no cas a,l~1 Group 1 A'. Shr i Deo Lal was senior and 
~. __)_ 

has rightly been promoted to Junior Administrative Grade. 

The learned counsel also stressed that w:nen the respon-

dents i'l o .4 and 5 were inducted in Group 1 A8 those orders 

were never challei:19ed by t.he applicant. 

6. The contention raised by the learned counsel 

for the applicant was that since the applicant was 

senior in Group 1 c• and Group 1 B ~ he had right to be 

necessarily inducted in Group 'A' earlier than Shri 

Deo Lal and Shri T.D. Kam i.e. resp011dents No. 4 & s. 

~ve do not find any nerit in the ar·guments advanced by 

the lea£ ned counsel :tor the applJ.cant. The induction 

L1. G:t'oup • A' is processed through a DPC and those in the 

~one of consideration aiiJJd cousidered fit are inducted. 

In the instant case, apparently .Shri Deo Lal and ~hri 

T.D. H.au1 were inducted to GrOUf> 1 A1 earlier than the 
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applicant and ~Jere assigned date of increment in time 

scale earlier than the applicant~ Because of this reason 
senior 

they stood /~tn Group 1 A1 service and it is the seniors 

only who were· inducted to Junior Administrative Grade. 

The applicant did not challenge induction of respondents 

No.4 and 5 in GroUp • A' and he cannot raise any grievance 

now and claim any right at pai:cwith them or superior to 

them in respect of promotion to Junior Administrative 

Grade. The applicant has failed to make out any ca;:, e 

in his favour whatsoever and the application is liable 
_,, 1: 

to be dismissed • 

7. we, therefore, dismiss this application as 
any 

devoid olf/we#its. Parties are left to bear their own 

costs. 

~ · ~ltaf~l 
(A.P. Nagrath) 
Admn. Member 
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:Jot t b , lfl if11 j 

(A .K;. .. l'-1is r a) 
Judl • Hember 
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